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ITEM NO.9               COURT NO.1               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal No.267/2023

POONAM KACHALIA & ORS.                             Appellant(s)

                                VERSUS

CA KANNAN TIRUVENGADAM & ORS.                      Respondent(s)

(With IA No.7122/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.7125/2023-STAY APPLICATION and IA No.6579/2023-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)
 

Date : 20-01-2023 This appeal was called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA

For Appellant(s) Mr. Vivek Chib, Sr. Adv.
                   Mr. Anirudh Wadhwa, Adv.
                   Mr. Aditya Mittal, Adv.
                   Mr. Shashwat Awasthi, Adv.
                   Mr. Debarshi Chakraborty, Adv.
                   Ms. Unnati Jhunjunwala, Adv.
                   Mr. Vipul Kumar, AOR                   
                   
For Respondent(s) Mr. Rishav Banerjee, Adv.
                   Mr. Rajarshi Banerjee, Adv.
                   Mr. Shambo Nandy, AOR
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UPON hearing the counsel the Court made the following

                             O R D E R

1 Issue notice.

2 Mr Rishav Banerjee, counsel appears on behalf of the respondent on caveat

and waives service.

3 The counter affidavit shall be filed before the next date of listing.

4 List the Civil Appeal on 13 February 2023.

5 The application for dissolution of the Corporate Debtor shall  be adjourned

presently to a date beyond the next date of listing before this Court.

(CHETAN KUMAR)     (SAROJ KUMARI GAUR)
 A.R.-cum-P.S. Assistant Registrar    
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